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BEFORE THE NATIONAL GREEN TRIBUNAL AT
NEW DELHI

ORIGINAL APPLICATION NO. 1141 OF 2024

IN THE MATTER OF:

AMRESH SINGH ... APPLICANT
VERSUS

STATE OF U.P. ......RESPONDENTS

RESPONSE ON BEHALF OF UTTAR PRADESH POLLUTION

CONTROL BOARD

|, Prakhar Kumar, S/o late Shri R.P. Katiyar, aged about 59 years,
Regional Officer, Uttar Pradesh Pollution Control Board (hereinafter
UPPCB), Basti, U.P. do hereby solemnly affirm and declare as
under:

1. That in the official capacity mentioned above, | am acquainted
with the facts and circumstances of the case and as such | am
competent and authorized to swear this affidavit.

2. That a Common Bio-Medical Treatment Facility in the name of
M/s. SNG Mercantile Pvt. Ltd. situated at Plot No. D-33,
UPSIDC, Khalilabad, District Santkabir Nagar has applied for
consent to establish.

3. . That the UPPCB on 22.02.2008 has issued a conditional

‘ Consent to Establish (CTE). Thereafter authorization was
Ao granted on  24.042009 under Bio-Medical Waste
\\(Management and Handling) Rules, 1998.

That as per the guidelines prevailing at that time it was
g U, provnded as under:

1 "D Coverage area of CBWTF:

In any area, only one CBWTF may be allowed to cater up to
10,000 heds at the approved rate by the Prescribed Authority.
A CBWTF shall not be allowed to cater healthcare units
situated beyond a radius of 150 km. However, in an area
where 10000 beds are not available within the radius of 150
km, another CBWTF may be allowed to cater the healthcare
units situated outside the said 150 kms.”

e



1.

That since this unl1v§s7established in 2008, hence it does not
require the Environmental Clearance as per notification dated
17.04.2015 from which date it was made mandatory for all bio-
medical waste treatment facility to have environmental
clearance. A true copy of the notification is being enclosed
herewith and marked as Annexure-1.

That M/s. Medical Pollution Cotnnittee sent a letter dated
11.11.2011 informing that it has changed its name from SNG
Mercantile to Medical Pollution Control Committee, hence the
name should be changed and accordingly the name was

changed. ‘

That during inspection conducted on 27.06.2023 it has been
found that the Project Proponent has installed one new double
chamber incinerator and also a mew stack, hence vide letter
dated 11.09.2023 notice was issued to the Project Proponent
to showcause as to why action be not taken against it. True
copy of inspection report as well as showcause notice are
being enclosed herewith and marked as Annexure-2 and 3.
That the Project Proponent has submitted an affidavit which
was received on 23.12.2024 wherein it was stated that during
inspection on 27.06.2023 one incinerator was found which has
come to be installed at some other blace and after some time
it was sent outside the premises and its information has been
given to the Board at Lucknow. True copy of the said affidavit
is being enclosed herewith and marked as Annexure-4.

That thereafter inspection was conducted by the Regional -

_Office on 27.02.2024 wherein it has been found the new
incinerator shreader and autoclave have been removed. True

copy of the said inspectlion report is being enclosed herewith
and marked as Annexure-5.

That thus the notice issued to the Project Proponent has been
withdrawn on 12.09.2024 with certain conditions. True copy of
the letter dated 12.09.2024 is being enclosed herewith and
marked as Annexure-6.

That it is submitted that authorization has been granted to the
Project Proponent orr 18.09.2024 which is valid upto

a
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13.

14.

15.

17.
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31.12.2028. True copy of the authorization dated 18.09.2024
is being enclosed herewith and marked as Annexure-7.

That consolidated consent has been granted to the Project
Proponent on 13.09.2024 which is valid upto 31.12.2028. True
copy of the consolidated consent dated 13.09.2024 is being
enclosed herewith and marked as Annexure-8.

That it is further submitted that as in the inspection conducted
on 05.04.2024 by the Committee constituted by District
Magistrate, it has been found that the analysis of the sample
collected from ETP is not as per the norms, hence the Board
on 07.06.2024 issued a showcause notice to the Project
Proponent as to why the Environmental Compensation be not
imposed from 06.04.2024 till remediation has been done. True
copy of the notice dated 07.6.2024 is being enclosed herewith
and marked as Annexure-9.

That the UPPCB vide letter dated 29.07.2024 has imposed a
compensation of Rs. 3,61,875/- against the Project Proponent
which has been deposited by it. True copy of the letter dated
29.07.2024 is being enclosed herewith and marked as
That as per the Annual Report under the Bio-Medical Waste
Management Rules submitted by the Project Proponent vide
letter dated 20.06.2024, the number of beds covered by this
facility is 8668. True copy of the said Annual Report is being
enclosed herewith and marked as Annexure-11.

-That in compliance of the Hon'ble National Green Tribunal,
-Nev/ Delhi ‘order dated 05.08.2024 in Appeal No. ¥6/2022
\ titled as Prabhakar Rai & Ors vs. Union of India & Ors,
“ UPPCB vide bid dated 22.09.2024 has floated a tender notice

(Titled as Gap Analysis Study for the Biomedical Waste
Managenent in the State of Uttar Pradesh) on GeM Portal
and due to insufficient number of participant, the said tender
was refloated vide hid dated 08.11.2024. True copies of the
Tender Bid dated 22.09.2024 and 08.11.2024 are collectively
being enclosed herewith and niarked as Annexure-12.

That in reference to the Tender bid dated 08.11.2024, total
four (04) participants have submitted their bid through GeM

=B
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Portal but during technical evaluation it was observed that
none of them fulfilling the eligibility criteria as per the tender
document, UPPCB is evaluating the criteria and eligibility
criteria for the process to go further for the study. The said
process is expected to be streamlined in a month with new
tender on GeM.

18.  That the list of all CBWTF which are operational and proposed
to be set up in the State of Uttar Pradesh along with the
coverage area and number of beds vatered to/to be catered
by them which will be made available on the website of the
UPPCB within a month.

The above facts are being placed before this Hon’ble Tribunal for its

kind perusal and consideration.
ﬁ%

VERIFICATION: Jo Yo !FWT et 3

I, the above named deponent do hereby verify that the contents of
above affidavit are true to my knowledge derived from official record.
No part of the same is false and nothing has been concealed

therefrom.
VERIFIED ON THIS THE 25th DAY OF JANUARY, 2025 AT
BASTI.
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Annexure-01

9 THE GAZETTE OF INDIA : EXTRAORDINARY [PART 1I—SEC. 3(ii)]

5 w1, am.674(), arliw 13 Wi, 2013;
6. %1.37.2569(3r), ardw 22 e, 2013;
7. F1.31.2731(3), ardE 9 Rdag, 2013;
8 F1.37.562(3r), ard@ 26 wead, 2014
9 F1.37.637(3), ardra 28 wad, 2014;

10,  ®T.3M.1599(3), T 25 S, 2014;

1. TaN.2601(), a0 7 HAg, 2014;
12, #1.31.3252(), ariw 22 Reew, 2014;
13, #1.31.382(3), aTdw 3 weadt, 2015,
14, ST.I811(), arhw 23 W, 2015; R
15.  #T.3M.996(3), T 10 3, 20151

MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 17th April, 2015 : .

S.0.1142(E).— In exercise of the powers conferred by sub-seetion (1) and clause (v) of sub-section (2) of
section 3 of the Lnvironment (Protection) Act, 1936(29 of 1986) read with sub-rule(4) of rule § of the Envirenment
(Protection) Rules, 1986, the Central Government hereby makes the following further amendments to the notification of
the Government of India, in the Ministry of Environment and Forests number S.0.1533(E), dated the 14th September,
2006 after dispensed with the requirement of notice under clause(a) of sub-rule(3) of the said rule S in public interest,
namely:— : ;

In the said notification, in the Schedule, after item 7(d) and the entries relating thereto, the following item and
entries shall be inserted, namely:— : X . '

) @) . 3) @ 3)
“7(da) | Bio-Medical Waste Treatment | - - All projects -
Facilities '

[F. No. 3-9/2014-1A.11T)
MANOJ KUMAR SINGH, Jt. Secy.
Part II, Section 3, Sub-section (i) vide
quently amended as follows:-

Note:- The principal rules were published in the Gazette of India, Extraordinary,
notification number S.0. 1533 (E), dated the 14th September, 2006 and subse
8.0.173%(E) dated the 11th October, 2007

S.0. 3067(E) dated the 1st December, 2009

S.0.695(E) dated the 4th April, 2011

S.0.2896(E) dated the 13th December, 2012

S.0.674(E) dated the 13th March, 2013

$.0.2559(E) dated the 22nd August, 2013

8.0. 2731(E) dated the 9th September, 2013

$.0. 562(E) dated the 26th February, 2014

8.0.637(E) dated the 28th February, 2014

S.0. 1599(E) dated the 25th June, 2014

8.0. 2601 (E) dated 7th October, 2014

8.0. 3252(E) dated 22nd December, 2014

5.0. 382 (E) dated 3rd February, 2015

S.0. 811(E) dated 23rd March, 2015

8.0. 996(E) dated 10th April, 2015,

SO AN A B N

— d et B v et \D
AN —=-o-

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.
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&Z% —  UTTAR PRADESH POLLUTION CONTROL BOARD

N TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
u\“‘% Phone:0522-2720828, 2720831 Fax:0522-2720764
ﬁ%’ﬁvﬁ“ﬁ Email: info@uppcb.com Website: www.uppcb.com
FORM III
(See Rule 10)
AUTHORISATION

Category : RED

1.

2.

4.
4.1

(AUTHORISATION FOR OPERATING A FACILITY FOR COLLECTION, RECEPTION,
TREATMENT, STORAGE, TRANSPORT AND DISPOSAL OF BIOMEDICAL WASTES)

Application Id : 26563354

File no. of authorisation and date of issuc: No:- 26563354 and Date:-18/09/2024

M/s MEDICAL POLLUTION CONTROL COMMITTEE, VINAY KUMAR VERMA an occupier or
operator of the facility located at D-33, UPSIDC, Industrial Area, Khalilabad, Sant Kabir Nagar ,SANT
KABIR NAGAR,272175 is hereby granted an authorisation for:

Generation, segregation Collection

Storage Transportation

Reception Use
Recycling Offering for sale
Packaging Transfer

Treatment or Processing or
Conversion /

Any other form of handling

Disposal or destruction

v

M/s MEDICAL POLLUTION CONTROL COMMITTEE is hereby authorized for handling of biomedical
waste as per the capacity given below:

(i) Number of beds of HCF:

(if) Number of health care facilities covered by CBMWTF:

(iii) Installed treatment and disposal capacity: Incinerator (100 Kg/hr), Autaclave (500 Liter/hr) and
Shredder-(50 Kg/hr).

(iv) Area or distance covered by CBMWTF: As per directions/guidelines of CPCB
(v) Quantity of Biomedical waste handled, treated or disposed:

This authorisation shall be in force for a period of Five Years from the date of issue.

The authorization shall be valid for till 31/12/2028



This authorisation is suly

y 1t . NN
ject 1o the conditions stated below and to such Olh(}{ ctor}%léléons as may be spec” N
in the rules for the time being in force under the Environment (Protection) Act,

‘ Digitally signed by
RaJend ra Rajendra Singh

. h Date: 2024.09.18
gl!lg’gnvironment&l@f‘fﬁ%iﬁ%’?@ieé

Terms and Conditions of Authorisation

1. The authorisation shall comply with the provisions of the Environment (Protection) Act, 1986 and the
rules made there under,

2. The authorisation or its renewal shal] be produced for inspection at the request of an officer authorised by
the prescribed authority,
3. The person authorized shall n

N 2 _ ot rent, lend, sell, transfer or othe
without obtaining prior permiss

rwise transport the biomedical wastes
ion of the prescribed authority,
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Specific Conditions:

1. This authorization is valid for CBWTF at D-33, UPSIDC Industrial Arca, Khalilabad, Santkabir Nagar by
M/s MEDICAL POLLUTION CONTROL COMMITTEE having plant capacity- Incinerator (100 Kg/hr),
Autoclave (500 Liter/hir) and Shredder-(50 Kg/hr). In case of any change, No Objection Certificate shall be
obtained from the Board.

2. The Authorization shall comply with provisions of the Environment (Protection) Act 1986 and the rules
made there under.

3. The Authorization or its renewal shall be produced for inspection at the request of an officer, Authorized by
the prescribed authority.

4. CBWTF will strictly comply with the provisions of Guidelines for Monitoring compliance of CBWTF
prepared by CPCB.

5. The Authorized person shall not rent, lend, transfer or otherwise transport the bio-Medical waste without
obtaining prior permission of the prescribed authority.

6. It is duty of the Authorized person to take prior permission of the Board to close down the facility and such
other terms and conditions may be stipulated by the prescribed authority.

7. Any unauthorized change in personnel, equipment or working condition as mentioned in the application by
the person authorized shall constitute a breach of his authorization.

8. Bio- Medical waste shall not be mixed with other waste.

9. Bio- Medical waste shall be segregated into containers/ bags at the point of generation in accordance with

schedule 11. Prior to its storage, transportation, treatment and disposal. The Containers shall be labeled
according to schedule 111.

7

10. No untreated bio medical waste shall be kept stored beyond a period of 48 hours,

11. You shall submit an annual report to the U.P. Pollution Control Board in form 1V by 30th June every year.
And include information about the categories and quantities of Bio Medical waste d:uring the preceding year.

12: You shall maintain record related to the generation, collection, reception storage, Transportation, treatment
and disposal and/or any form of handling of Bio Medical Waste in accordance with rule and guidelines, all
records shall be subject to inspection and verification by the Board at any time.

13. It is within the power and functions of U.P. Pollution Control Board to madify/ revoke the terms and

conditions ofAuthorization and issued under the Rule 7 (8) of the Bio-Medica

1l waste ‘Management Rules,
2016.

14. You are herby directed to comply the stipulated above mentioned conditions and submit the compliance
report and steps taken in this regard within a month so that capacity of the facility may be verified failing
which the authorization may be revoked and necessary legal proceeding shall be initiated.

el e



i i remises.
al waste shall not be disposcdﬂ\ %@)lacc inthe p

gbook for the disposal of bio medical waste.

15. The Bio medic

16. 'ﬁxc CBWTF shall maintain lo
and sharp pit shall be

17. Dmc arded medicine shall be disposed in incinerator as per BMW Rule, 2016 and sharp p

provided for disposal of waste sharp as per CPCB Guidelines.

; and annua rt shall be
18. The CBWTF shall comply with the Bio Medical Waste Management Rules 2016 and annual repo
submitted.

19. The CBWTEF shall comply with the provisions of Hazardous and Other waste (Management and Trans

boundary Movement) Rules, 2016.

20. The facility shall ensure bar coding system to be adopted by member of healthcare facility in accordance

with Bio Medical Waste Management Rules 2016.

21. The CBWTF shall obtain the State Ground Water Department permission for withdrawal of ground water
and also comply with the CGWA guidelines for recharging of ground water,

22. Separate space for untreated Bio Medical Waste shall be maintained by facility as per CPCB
guidelines/Bio Medical Waste Management Rules 2016.

23. Comprehensive safety measures must be followed in handling of wastes and the staff must be properly
trained.

24. The CBWTF shall connect OCEMS to CPCB server before commissioning of the plant.

25. Onsite emergency plan approved by the competent authority shall be subrr;ittgtcl to board.

26. The coverage area of the CBWTF will be as per the directions/guidelines gf the CPCB/UPPCB.

27. The CBWTF shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,

Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Polluuon Control Board for
protection and safe guard of environment from time to time.

28. The CBWTF shall produce a MoU with the nearest CBWTF as an altcxmte arrangement in case of
closure/any emergency within one month.

29. Concealing factual data or submission of false/fabricated data and failure ta comply with any of the
conditions mentioned above may result in withdrawal of this authorization and attract actnon under the

provisions of Environment (Protection) Act, 1986. L il i
. igitally signe
Ra Jendra e

Rajendra Singh
. Date: 2024.09.18
: Sin g h 16:05:35 +05'30'
Memo No.: 26563354 Dated:18/09/2024
Copy To:

Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action.



1 74 Raje N d r Digitally signed by

Rajendra Singh

. Date: 2024.09,
d Slngh 16:0548 40530

Chief Environmental Officer, Circle-6
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Annexure-08

arre————,
UPPCE

i-TW Uttar Pradesh Pollution Control Board
%% Building, No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

T ﬁ,““\

Phone:0522-2720828.2720831, Fux:0822-2720764, Fmail: infot@uppeb.in, Website www.uppeh.com

Category : RED Application Id : 26534964
211565/UPPCB/Basti(UPPCBRO)/CTO/both/SANT KABIR NAGAR/2024 Date: 13/09/2024
To,
M/s
MEDICAL POLLUTION CONTROL COMMITTER
D-33, UPSIDC, Industrial Area, Khalilabad, Sant Kabir Nagar ,SANT KABIR NAGAR,272175

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CCA is hereby granted to MEDICAL POLLUTION CONTROL COMMITTEE located at D-33,
UPSIDC, Industrial Area, Khalilabad, Sant Kabir Nagar ,SANT KABIR NAGAR,272175. subject to
the provisions of the Water Act, Air Act and Hazardous and Other 'Was,tes (Management and
Transboundary Movément) Rules, 2016 and the orders that may be made further and subject to following
terms and conditions :- s

1.~ This CCA MEDICAL POLLUTION CONTROL COMMITTEE granted for the period from 27/05/2024
to 31/12/2028 and valid for manufacturing of following products. ‘

E Product Quantity Unit
No

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :- :

Kind of Effluent Quantity(KLD) | Treatment facility Discharge point
Domestic 01 KLD Septic Tank :

Industrial 24 KLD ETP Maximum treated
water shall be
recycled for
scrubbing purpose
and remain shall
be used for
irrigation in the
pPremises

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluen Treatment Plant consisting
of primary/sccondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(i11) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
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1986 and applicable to the unit from time-to-time ~

«otection) Rules
prescribed under Environment (Protection) I ;

Industrial Effluent Quality Standard

S.No. Parameter StandaAr(:2 o
1 pH As per %?6 ,
2 BOD (mg/L) As per %g%)g\ Rules,
3 COD (mg/L) As per %(9%)? Rules,
4 TSS (mg/L) As per E(gl;)éﬂ\ Rules,
5 Oil & Grease (mg/L) As per E(st)@ Rules,

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is .requ1red with
reference to influent quantity and quality.In case of stoppage of functioning of STP, prf)duc'tlon has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(V) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained

continuously so as to achieve the quality of the treated sewage to the fol}owing standards.
S No. Parameters Standards
1 pH As per E(P)A Rules, 1986
2 BOD (mg/L) As per E(P)A Rules, 1986
3 TSS (mall) As per E(P)A Rules, 1986
4 Fecal Coliform As per E(P)A Rules, 1986
(MPN/100ml) ] S L
3. Conditions under Aj i

comprehensive 'contr,ol system consisting of contro]

of emissions and qura@é'and maintain the same
s to the following standards,

equipment as required with reference to generation
continuously so as to achieve the level of pollutant

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device - Stack
Source
‘|1 | Incinerator | Diesel Ojl 1 Particulate | Ag per E(P)A
(100 Ka/Hr) Matter Rules, 1986
| 2 | 625 KVA | Diesel Ol 2 Sulphur | As per E(P)A
DG Set Dioxide | Rules, 1986

Emmission Quality Standards

S No. Stack no Parameters Stgndards
1 1 Particulate Matter |As per Eg:é)éA Rules,
1
2 2 Sulphur Dioxide |As per E1(9PS)? Rules,




In case‘ of stoppage of functioning of air poll:lliynZontrol cquipment, production has to be stopped
«‘.nedlatcly and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immcdialcly

(11) The unitiwill not use any type of restricted fuel,

i) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones' (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day Night
Time | Time | Time | Time | Time | Time | Time | Time

15 70 | 65 55 55 | 45 50 40
4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 :- :

The Factory Manager of M/s MEDICAL POLLUTION CONTROL COMMITTEE. is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes. The authorization is
granted to operate a facility for generation, collection and storage of hazardous wastes within factory
premises for following category of wastes:-

S.No. | Category of Hazardous | Authorised mode of disposal | Quantity(ton/annum)
Waste as per the or recycling or utilisationor | =
Schedules I, IT and III co-processing, etc.
of these rules :
1 Cat. 37.2 (Ash from Through TSDF 40 Kg/day
L Incinerator and Flue o
Gas Cleaning Residue) '

The authorization shall be in force and shall be valid upto 31/12/2028. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time. being in force
under Environment (Protection) Act, 1986. '

Terms and conditions of Hazardous Waste authorization :-

(1) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the

rules made there under. |
(11) The authorization and its renewal shall be produced for inspection at the request of an officer authorized

by the SPCB.
(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes

without obtaining prior permission of the SPCB.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his autharization.

(v) It is the duty of the authorized person to take prior permission of the SPCB to ¢lose down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these rules.

(vii) The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.

(viii) The authorization is valid for temporary storage of Hazardous Waste within chniises only.
(ix) The authorized agency shall ensure that on-line data with rcgard to quantity and nature of hazardous

chemicals beingiused in the plant as well as air emission and waste generated within premises is displayed
on Display Boafdof size 6x4 feet outside the main factory gate within premises
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(x) It is duty of the authorized person to take ptior permission of this Bo
for treatment; storage and disposal of hazardous waste. - orr 3 and shall submit annual return in
(xi) The applicant shall maintain record of hazardous waste ‘m gt ¢ i A e felafes,
Form-4 on or before the 30th day of June following to the fmzm.clal year .0 A
(xii) In no case any hazardous waste shall be disposed off on land, in any drain, or

spillage must also be safely collected and stored. ' , -
:.l\?;:li;g;cf;rethe hazardozs waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the }'30ard. PR o
(xiv) Dried hazardous sludge from the process in the plant shall be stored in double‘ lme' ' p
constructed with R.C.C. or such material which does not react with the waste contained in it. |
(xv) The storage area should be fenced properly and Sign/Notice Board indicating 'Danger' and 'Hazardous
shall be displayed at appropriate position both in Hindi and English.

(xvi) The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on

impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors. k

ard to close and cleanup the @ility‘

(xvii) In case of any transportation of hazardous waste, the details in Form-lQ of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board. |

S. Essential documents to be submitted by the Industry/Unit as Applicable:- .

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.

(i1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

6. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
7. Unit has to comply with the followin ;

this CCA and provisions of the Water
Transboundary Movement) Rules,
8. In compliance to the G.0 1011/

g specific & general conditions. Non compliance of any provision of
Act, Air Act and Hazardous and Other }Vastes (Management and
2016 will results in legal action under the aforesaid Acts and Rules.

81-7-2021-09 (Writ)/2016 dated.13.10,2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directeg to develop Miyawaki Forest as

per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ehsuiing timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs, SQ,QOQ/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this c_e‘,rti'f“ncate. In case of non-
compliance of this direction, your consent will be revoked by the Boafd,:‘-‘ '

9. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. 1t will be the
responsibility of the industry to comply with the various conditions of'-‘thleb NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

I. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB,

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final diSpOSE.l‘]‘ p?int. .

4. The applicant shall strictly comply with conditions of this CCA and submit compliance rep(?rt of stlp}xlated
conditions within 30 days of receipt of this CCA. If at any point oflin?e, i.l is found that the industry 1s_r10t
comply;ing with'stipulated conditions or any further direction/instruction issued by the Board, legal action

S
L
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shall be initiated against the applicant.

¥®The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

0. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control cquipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission oceurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect,

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. \ ’

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:- .

1. This consent is valid for CBWTF at D-33, UPSIDC Industrial Area, Khalilabad, Santkabir Nagar by M/s
MEDICAL POLLUTION CONTROL COMMITTEE having plant capacity- Incinerator (100 Kg/hr),
Autoclave (500 Litre/hr) and Shredder-(50 Kg/hr). In case of any change, No ijg@tion Certificate shall be
obtained from the Board. =

2. The CBWTF shall submit the flue gas monitoring report from incinerator and treated effluent quality
report from the ETP after commissioning of CBWTF within 01 month from the issuance of this CTO.

3. Separate Energy meter shall be installed for recording the electricity consumption in the bperation of the
ETP and a log book be maintained. N '

4. The CBWTF shall produce a MoU with the nearest CBWTF as an alternate arrangement in case of
closure/any emergency within one month. R

5. ETP shall be operated and maintained to ensure that the treated effluent shall meet the prescribed
standards. -

6. Proper: ahd regular operation of GPS equipments, installed in all the vehicles plying to collect and
transport Bio Medical Waste, shall be ensured.

7. The CBWTF shall submit the valid NOC from U.P. Ground Water Board for Abstraction of Ground Water
within 03 months failing which this CTE would be deemed cancel.

8. CBWTF will strictly comply with the provisions of Guidelines for Monitoring compliance of CBWTF
prepared by CPCB.

9. CBWTF will comply with the emission Standard for treatment and disposal of Common Bio medical

- "",
{
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i 016.
waste by incincration as per Schedule-11 of BMW Rules 2

iomedical Waste (Management
10 Transbdrfalion and handling of Bio-medical Wastes shall be as per the Bio
and Ha\ndlingﬁ) Rules, 2016.

etc. as well as records for
11. Record w.r.t. operational parameter of autoclave such as temperat%lre,.przssure
validation test conducted to check efficiency of autoclave shall be maintained.

ith Bi i Rules, 2016 w.r.t.
12. The incinerator is operated in accordance with Bio-Medical Waste Management ,
maintenance of temperature for primary and sccondary chamber of incinerator.

13. The water gencrated from scrubbing system of incinerator shall be treated through ETP and maximum

treated water shall be recycled for scrubbing purpose and remain shall be used for irrigation in the premises.

14. Discarded medicine will be disposed in incinerator as per BMW Rule, 2016 and sharp pit shall be
provided for disposal of waste sharp as per CPCB Guidelines.

15. The CBWTF will com

ply with the Bio Medical Waste Management Rules 2016 and annual report shall
be submitted.

16. The CBWTF will comply with

the provisions of Hazardous and Othef waste (Management and Trans
boundary Movement) Rules, 2016. :

17. The facility will ensure bar coding system to be adopted by member of heallllth'care facility in accordance
with Bio Medical Waste Management Rules 2016, Sk

18. The coverage area of CBWTF will be within 75 km radius to cater and treatment of Bio Medical Waste.
19. CBWTF will comply with the relevant provisions of Environmental Laws.
20. Latest attested copy of Balance sheet/Aud

Current Liabilities) for the financial
by the industry.

ited C.A. Certificate indicating (Fixed Assets + Current Assets-
year 2018-2019 should be submitted to verify the consent fee payable

21. All Non-Chlorinated plastic Bags shall be used as per BIS standar‘ds and prevailing Plastic Waste
Management Rules, 2016.

22. The wastes must be safely collected in leak proof containers and sh
suitable for handling, Storage and transport and the packaging shall be easil
physical conditions and climatic factors. All hazardous w

general label. The storage area should be at an iso
duly marked.

all be duly marked in a manner
y visible and be able to withstand
aste containers / bags shall be provided with a
lated spot in the premises and must be fenced, covered and

23. The authorized person/agency shall ensure that no adverse impact on the air, soil and water including
groundwater takes place due to activities for which authorization has been requested. Comprehensive safety
measures must be followed in handling of wastes and the staff must be properly trained.

24. It is brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble Supreme Court
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in W.P. (¢) No. 657 of 1995, no industry covered under Hazardous and other Wastes (Management and Tran
fundary Movement) Rules, 2016 shall be allowed (o operate without valid authorization, It is also provided
in the same ‘orders that industrics which are no complying with the conditions of authorization shall not be
allowed to operate. Hence in cage you fail to apply for authorization, before its expiry or fail to comply with

conditions of the darlicr authorization issued to you, closure order shall be issued against your industry
without any further notice,

25. The applicant must file returns on prescribed Form- 4 along with a compliance report of this letter and
should also maintain records on Form 3 and present it to Board’s inspecting officials.

26. In case of occurrence of an accident, complete det

ails on form must be sent to U.P. Pollution Control
Board at the carliest along with details of mitigate

and remedial measures taken,

28. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All spillages of
hazardous chemicals, used containers, of hazardous chemicals such as flammable corrosive, explosive and

toxic nature must be safely collected and stored. Non-compatible wastes must be suitably and safely
handled.

29. It is within the powers and functions of the U.P, Pollution Control Board to modify / revoke the terms

and conditions of the authorization/Registration issued under the Rule — 7 of H_az?rdous and Other Wastes
(Management and Tran boundary Movement) Rules, 2016. S

3. 1tis the mandatory duty of the authorized person/agency to comply with the
of hazardous waste in accordance with rule 18 of Hazardous
boundary. Movement) Rules, 2016.

guidelines for transportation
and Other Waste (Management and Tran

32. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags and then
temporarily stored in a lined RCC tank/pit with suitable shed. L5

33. An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.

34. Used oil will be sold only to recyclers registered with U.P., Pollution Contrql Board. The record shall be
maintained.: : :

35. The occupicr, transporter and operator of a facility shall be liable for damages caused to the environment

resulting due to improper handling and disposal of hazardous waste listed in schedule 1,2, and 3 and shall be
liable to pay a fine as levied by the State Pollution Control Board under the rules.

it
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3 ' i 'lbcscntwﬁ‘ ¢
36. Dotails of raw material (which is Hazardous waste) and product along with quantity shal hin 4
month.”

. ‘ n e 1 P’
37. You shall become the member of any common TSDF for S.L.F. which has been auth(;r;fc(:;l[l;y l{:hftif.s
and send the stored hazardous wastes for final disposal to the TSDF and report back to U.P.P.C.B. with the
required manifesto (document of proof) within one/three month of this letter.

38. The unit shall ensure that H.W. is regularly sent to Authorized common TSDF and shall not store for
more than 90 days in accordance with under rule 8 of HOWM Rules, 2016.

39. Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for each category of
waste sent to TSDF/Incinerator.

40. This authorization/Registration is valid till the industry is having valid consent as per the provisions of

Air(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control of Pollution) Act,
1974.

41. The authorized actual user of hazardous and other wastes shall maintain records of hazardous and other
wastes purchased in a passbook issued by the State Pollution Control Board along with the authorization.

42. The industry shall submit the colored photo graph of display board within 15 days.

43. Closure order is issued by CPCB or UPPCB against any defaulting unit, t};en CTO issued earlier will

remain suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be from the date of issu

ance of closure order revocation, with
additional conditions mentioned in the closure revocation order. ' :
44. Concealing factual data or submission of false/fabricated data and fa

ilure to comply with any of the
conditions mentioned above may result in withdrawal of this CCA and a

ttract action under the provisions of
Envi t (Protection) Act, 1986. , - .
nvironment (Protection) Ra . end r Digitally signed
J it by Rajendra Singh
~ . » Date: 2024.09.14
a. SI n g 16:26:37 +05'30'
Chief EnvirSlinental Officer, Circle-6
Copy to: -

Regional Officer, U.P. Pollution Control Board, Basti for information and necessary action

PR Digitally signed
cB@l@E‘oglre@mbmmm,dmﬁm@
¢ il ate: 2024.09.14
S|n gh Date: 2024.09

16:27:01 +05'30'
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1o be submitted to the
December of the preced

treatment facility (CBWTF)]

B 2

' G il .
sl. z Particular 7 — e ———
No. i
i 1 Particulars of the Occupier R
| (i) Name of the authorized
| person DR V.K. g
! (occupier Dr. V.K. Verma

L OT: Operator of facilit

i ,ﬁm_jjmor CBMWTF : {Medical Pollution Control Committee
% _(E_i_l_)_!}gg[ess fOF_C_C_’_f[gSpondence : |21, E-Block, Panki, Kanpur
; (iv) Address of Facility + |D-33, UPSIDC, Industrial Area, Khalilabad, Sant Kabir
s .___'_,_ Nagar
-.— 1 {WITel. No, Fax. No : [9839111510 ' BT, g
. vi) E:mail ID * |[mpeckhalilabad @gmail.com
e 4 V1) URL of Websita : |www.mpeckanpur.com
{ (viii) GPS coordinates of HCF or CBMWTF | : CBWTF 26.774778, 83.090829
! (ix) Ownership of HCF or CBMWTF : | Private =

{ (x). Status of Authorization under the
| Bio-Medical Waste (Management and
: Handling) Rules

1 {xi). Status of Consents under Water Act
andAir Act

: [No. H-36107IC-6/BMW/48/2019 Dated 18/05/2019,
Valid up to dated 17-05-2024 .

: | Ref No. 138747 /UPPCB/Basti U PPCBRO)/CTO/AIR

/Santkabir Nagar /2021 Dated 01-06-2022, Valid up

to 31-12-2023 R )

| Ref No. 141584/UPPCB/Basti (UPPCBRO}/ cro/
Water / Santkabir Nagar /2021 Dated 01-06-2022,

) Valid up to 31-12.2023
L oF Type of Health Care Facility B
1) Bedded Hospital :[720
| (i) Non-bedded hospital :| 1385
Clinical Laboratory or Research Institute
orVeterinary Hospital or any other)
g (iii) License number and its date of expiry | : | Not Available
3 ! Details of CBMWTF :
(i) Number of health care facilities - 2105
i covered by CBMWTF . ‘
i (i) No. of Beds covered by CBMWTF - | 8668 beds (Bed in HCF 7283+1385 Non Bedded) |
(iii) Installed treatment and disposal : | 6500 Kg Per Day
capacity of CBMWTF :

(iv) Quantity of bio medical waste treated | : | 1625 Kg Per Day
or disposed by CBMWTF

a Quantity of waste generat_éc—ip:hﬁ;- : | Yellow Category 1745 Kg Per Day
: disposed:ihl{g per Annum (on monthly Red Category = :405 Kg Per Day

i White Category : 110 Grams
,averag.e PR : Blue Category : 305 Kg Per Day

(E: Scanned with OKEN Scanner



Ptails of the on.site storage facility SW"“""B i AL SCLY
T @ Capacity : 30,000 Kg Approx T
[ ‘ Provision of on-site storage (cold storage or any
LI o other provision) : Air cold storage raom
! (ii)Disposal facilitios Type of Noof | Capacit | Quaniity
‘ treatment Units y Treated or
equipment Kg/day | disposed in kg
i Per annum
Incinerators 1 2400Kg | 271925Kg
: Plasma :
Pyrolysis
i Autoclaves 1 12000 Lit| 147825 Kg
5 Microwave : :
! Hydroclave _
i Shredder 1 2400 Kg | NA
H Needle tip
f cutteror
i destroyer -
t Sharps 2
t Encapsulation
{ or concrete -
_i pit ;
Z ‘Deep burial NA
; pits
? Chemical - 1 800 Lit | 111325Kg
i disinfection: :
f Any other
’ treatment
g i | equipment: e ,
{iii) Quantity of recyclable wastes sold to : | Red Category (like plastic, glass, etc.) Handled by
authorized recyclers aftertreatment in Kg CBWTF Operator : 259150 Kg
8 per annum 4 ¢
!;{iv) No. of Vehicles used for collection and 22+1
transportation ofbiomedical waste ‘
{v) Details of incincration ash and ETP " Quantity Generated Where
sludge gencrated and disposed during the ‘ disposed
_ treatment ofwastes in Kg per annum :
" : Incineration 5270Kg- ~ [Bharatoil &
Ash waste
: Management
; Ld., Kumbhi,
1 Kanpur Dehat
: ETP Sludge 650 Kg Incinerate by
- : incincrator
s {vi) Name of the Common Bio- Medical Medical Pollution Control Committee
Waste Treatment Facility Operator '
| through which wastes are disposed of p
{vii) List of member HCF not handed over N/A

bio- medical waste.

(% scanned with OKEN Scanner
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-

1 (w) Any Falalltv occurred, details

mrement  committee? I yes, N/A
attach minutes of the meetmgs held
| during the reporting period
't)et.nis trainings conducted on BMW
l{l} Number of trainings conducted on BMW| 4 Training per annum -
Management
(u] Number of porsonnel tralned 1680
( m) Number of porsonncl trained at the 128 WEMSE
time of induction
{iv} Number of personnel not undergone N/A
any training so far
{v) Whether standard manual for- Yes
-'(rammg is available?
; Denils of the accident occurred dunng the Nil
: year
(i) Number of Accidents occurred Nil
i (u) Number of persons affected Nil )
" {iii) Remedial Action taken (Please Nil
.Jtla(:h details if any) '
Nil

" Are you "meating the standards of
* air Felivtion from the incinerator?
. How many times in last year could
. not'met

| the standards?

E\}ery time meet the standards

| Details of Continuous online emission
! monitoring systems installed

Yes

Mt have not met the standards in a year?

" Any other relevant information

" Liquid waste generated and treatment
i metheds in place. How many timesyou

Every time micet the standards

is the disinfection method or
} slerdrzatlon meeting the log 4-
| standards? How many times you have
{ not met the standards in a year?

Autaclaving and chemical disinfected all the time

Air Pollution Control Devices attached with the

incinerator

Cartificd that the above report is for the period from 1 Jahuary 2023 to 31%

Date: 2

0/03/2024

Piace: Khalilabad

(¥ Scanned with OKEN Scanner
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ri GeM
’ @ M.:arkelplace AMmrit Mahotsav

-

Bid Number/g wais (Rs d@en):
GEM/2024/B/5427165
Dated/fgare : 22-09-2024

Bid Document/ @8 s

Bid Details/Rs Ravor

Bid End Date/Time/f43 dg gla & ada/gsg

14-10-2024 14:00:00

Bid Opening Date/Time/RE gaa &
adra/aag

14-10-2024 14:30:00

Bid Offer Validity (From End Date)/fAz g
duar (@2 @4 #r ada [@)

60 (Days)

Ministry/State Name/daad/Usg & A7

Uttar Pradesh

Department Name/fasmer = are

Environment Department Uttar Pradesh

Organisation Name/fsa & 1A

Uttar Pradesh Pollution Control Board

Office Name/&aierd & =T

Lucknow

Item Category/#g ol

Data Analytics Service (Version 2)

Contract Period/3da4 3@ 1 Year(s)
Minimum Average Annual Turnover of the
bidder (For 3 Years)/fdst @ =aaa 3itaa 90 Lakh (s)
arfiies eei3iax (3 ast &)
Years of Past Experience Required for
same/similar service/5ei/daa A3t & AT |1 vear (s)
fRa fera g & av
MSE Exemption for Years of Experience and
Turnover/ 3EHa & aul ¥ TATHE T o
Startup Exemption for Years of Experience N

0

and Turnover/ 3I%d & auf § FIEIT Fe

Document required from seller/f¥ar & e
AT EEAAS

Experience Criteria,Bidder Turnover,Additional Doc 4
(Requested in ATC)

*In case any bidder is seeking exemption from Experience /
Turnover Criteria, the supporting documents to prove his
eligibility for exemption must be uploaded for evaluation by
the buyer

Do you want to show documents uploaded

by bidders to all bidders participated in No
bid?/
Bid to RA enabled/Rz ¥ @y dameh aftey fFar | No

Type of Bid/fis & uaX

Two Packet Bid

1/6
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Bid Details/f¥s favor
Time allowed for Technical Clarifications
during technical evaluation/d@=lhr IAHA & | 2 pDays
SR adeidr TadiaRur ¥ IgAd §AY
Evaluation Method/#&ig Ugid Total value wise evaluation
Arbitration Clause No
Mediation Clause No

EMD Detail/Suadr faazor

Advisory Bank/usarésir &

| state Bank of India

| EMD Amountfgmaé’r zrﬁ

935000

ePBG Detail/&diIsh faagor

| Advisory Bank/ug'clrﬁfr ﬂ'oﬁ

State Bank of India

| ePBG Percentage(%)/étﬂiﬂsﬁ ';rﬁ-‘m?r (%)

1.00

i o
| Duration of ePBG required (Months)létﬁiﬁsﬁ &
aﬁfar-r ;Haﬁ.‘r (:H@lr-‘r)

(a). EMD EXEMPTION: The bidder seeking EMD exemption, must submit the valid supporting document for the
relevant category as per GeM GTC with the bid. Under MSE category, only manufacturers for goods and Service
Providers for Services are ellglble for exemption from EMD. Traders are excluded from the purview of this

Policy./Si# & et & guadr e & gogd (ISt 1 Hafld oy & v e & @y &y qafdd aedras gegd A &
nmﬂ'éﬁ»‘éw&a:ym%a mﬁ&ﬁ%ﬁmﬁﬁﬁmawwaﬁ%%ﬁwmé@#\}?#m%l—arurﬁw}m‘rsﬂr-ﬁﬁras
A AT @I €

(b). EMD & Performance security should be in favour of Beneficiary, wherever it is applicable./guaEr 3R gurga
Sad TR, Sie aE e gl &, ananedf & gat 3 g=h @)

Beneficiary/arsnaf :

MEMEBER SECRETARY
Lucknow, Environment Department Uttar Pradesh, Uttar Pradesh Pollution Control Board ,
(Board Of Members)

MIl Compliance/U3TENTE 3garad

Mil Comphanceﬂ:’ﬂsﬂéﬁré 31?_@?-!:[ I Yes

MSE Purchase Preference/taugs @ilg afizar

| MSE Purchase Preferencelmaé Elﬂ'r: afmar

No

2/6
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1. The minimum average annual financial turnover of the bidder during the last three years, ending on 31st
March of the previous financial year, should be as indicated above in the bid document. Documentary evidence in
the form of certified Audited Balance Sheets of relevant periods or a certificate from the Chartered Accountant /
Cost Accountant indicating the turnover details for the relevant period shall be uploaded with the bid. In case the
date of constitution / incorporation of the bidder is less than 3-year-old, the average turnover in respect of the
completed financial years after the date of constitution shall be taken into account for this criteria.

2. Years of Past Experience required: The bidder must have experience for number of years as indicated above in
bid document (ending month of March prior to the bid opening) of providing similar type of services to any
Central / State Govt Organization / PSU. Copies of relevant contracts / orders to be uploaded along with bid in
support of having provided services during each of the Financial year.

3. Estimated Bid Value indicated above is being declared solely for the purpose of guidance on EMD amount and
for determining the Eligibility Criteria related to Turn Over, Past Performance and Project / Past Experience etc.
This has no relevance or bearing on the price to be quoted by the bidders and is also not going to have any
impact on bid participation. Also this is not going to be used as a criteria in determining reasonableness of
quoted prices which would be determined by the buyer based on its own assessment of reasonableness and
based on competitive prices received in Bid / RA process.

Additional Qualification/Data Required/3fafts alvgar /3maas e
Scope of Work:1726989813.pdf
Payment Terms:1726989821.pdf

Data Analytics Service (Version 2) (1)

Technical Specifications/dsidhr RRAPAr

Specification Values

Core

Category of i Operations

Service

Location of 5 ;
|| Service Fepbrid
|| Service | GAP ANALYSIS STUDY FOR THE BIOMEDICAL WASTE MANAGEMENT IN THE STATE OF
|| Deliverables || UTTAR PRADESH

Type of Service | Self Serviceable Bl

License ‘I Open Source
Tadt and SURVEY AND DATA ANALYSIS
| Technology |

j Addon(s)/us3iia

Additional Specification Documents3ifaRs RARR gras

Consignees/Reporting Officer/@fd/Raifér 3Rar

3/6
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. %

Consignee | |

| s.No./m. | Reporting/Officer/ | | : | Additional
- T et e Address/aar | Quantity > | Requirement/sifaftw
) 1A hdl
FHi

226010,U.P Pollution Control |
Gyanesh Shanker || g - 41 c .12 v, Vibhuti Khand || 1 N/A

Misra

Buyer Added Bid Specific Terms and Conditions/sa = sitdr o fas & R o

1. Generic

OPTION CLAUSE: The buyer can increase or decrease the contract quantity or contract duration up to 25
percent at the time of issue of the contract. However, once the contract is issued, contract quantity or
contract duration can only be increased up to 25 percent. Bidders are bound to accept the revised

quantity or duration
2. Generic

Bidder financial standing: The bidder should not be under liquidation, court receivership or similar
proceedings, should not be bankrupt. Bidder to upload undertaking to this effect with bid.

3. Generic

1. The Seller shall not assign the Contract in whole or part without obtaining the prior written consent of

buyer.
2. The Seller shall not sub-contract the Contract in whole or part to any entity without obtaining the prior

written consent of buyer.

3. The Seller shall, notwithstanding the consent and assignment/sub-contract, remain jointly and severally
liable and responsible to buyer together with the assignee/ sub-contractor, for and in respect of the due
performance of the Contract and the Sellers obligations there under.

4. Service & Support

AVAILABILITY OF OFFICE OF SERVICE PROVIDER: An office of the Service Provider must be located in the
state of Consignee. DOCUMENTARY EVIDENCE TO BE SUBMITTED.

5. Service & Support

Dedicated /toll Free Telephone No. for Service Support : BIDDER/OEM must have Dedicated/toll Free
Telephone No. for Service Support.

6. Service & Support

Escalation Matrix For Service Support : Bidder/OEM must provide Escalation Matrix of Telephone Numbers
for Service Support.

7. Certificates

Bidder's offer is liable to be rejected if they don't upload any of the certificates / documents sought in the
Bid document, ATC and Corrigendum if any.

8. Past Project Experience
Proof for Past Experience and Project Experience clause: For fulfilling the experience criteria any

one of the following documents may be considered as valid proof for meeting the experience criteria:a.
Contract copy along with Invoice(s) with self-certification by the bidder that service/supplies against the

4/6
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invoices have been executed.b. Execution certificate by client with contract value.c. Any other document
in support of contract execution like Third Party Inspection release note, etc.Proof for Past Experience and
Project Experience clause: For fulfilling the experience criteria any one of the following documents may be
considered as valid proof for meeting the experience criteria:a. Contract copy along with Invoice(s) with
self-certification by the bidder that service/supplies against the invoices have been executed.b. Execution
certificate by client with contract value.c. Any other document in support of contract execution like Third
Party Inspection release note, etc.

9. Forms of EMD and PBG

Bidders can also submit the EMD with Account Payee Demand Draft in favour of

MEMBER SECRETARY, UPPCB, LUCKNOW
payable at
LUCKNOW

Bidder has to upload scanned copy / proof of the DD along with bid and has to ensure delivery of hardcopy
to the Buyer within 5 days of Bid End date / Bid Opening date.

10. Forms of EMD and PBG

Bidders can also submit the EMD with Fixed Deposit Receipt made out or pledged in the name of A/C
(Name of the Buyer). The bank should certify on it that the deposit can be withdrawn only on the demand
or with the sanction of the pledgee. For release of EMD, the FDR will be released in the favour of the
bidder by the Buyer after making endorsement on the back of the FDR duly signed and stamped along
with covering letter. Bidder has to upload scanned copy/ proof of the FDR along with bid and has to ensure
delivery of hardcopy to the Buyer within 5 days of Bid End date/ Bid Opening date

11. Forms of EMD and PBG

Successful Bidder can submit the Performance Security in the form of Fixed Deposit Receipt also (besides
PBG which is allowed as per GeM GTC). FDR should be made out or pledged in the name of

MEMBER SECRETATRY, UPPCB LUCKNOW

A/C (Name of the Seller). The bank should certify on it that the deposit can be withdrawn only on the
demand or with the sanction of the pledgee. For release of Security Deposit, the FDR will be released in
favour of bidder by the Buyer after making endorsement on the back of the FDR duly signed and stamped
along with covering letter. Successful Bidder has to upload scanned copy of the FDR document in place of
PBG and has to ensure delivery of hard copy of Original FDR to the Buyer within 15 days of award of
contract.

12. Buyer Added Bid Specific ATC

Buyer Added text based ATC clauses

According to Revised Guidelines for Common Bio-medical Waste Treatment and Disposal Facilities of CENT
RAL POLLUTION CONTROL BOARD.

13. Buyer Added Bid Specific ATC

Buyer uploaded ATC document Click here to view the file.

Disclaimer /e

The additional terms and conditions have been incorporated by the Buyer after approval of the Competent
Authority in Buyer Organization, whereby Buyer organization is solely responsible for the impact of these clauses
on the bidding process, its outcome, and consequences thereof including any eccentricity / restriction arising in
the bidding process due to these ATCs and due to modification of technical specifications and / or terms and
conditions governing the bid. If any clause(s) is / are incorporated by the Buyer regarding following, the bid and
resultant contracts shall be treated as null and void and such bids may be cancelled by GeM at any stage of

5/6
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bidding process without any notice:-

1. Definition of Class | and Class Il suppliers in the bid not in line with the extant Order / Office Memorandum
issued by DPIIT in this regard.
2. Seeking EMD submission from bidder(s), including via Additional Terms & Conditions, in contravention to
exemption provided to such sellers under GeM GTC.

3. Publishing Custom / BOQ bids for items for which regular GeM categories are available without any

Category item bunched with it.

Creating BoQ bid for single item.

Mentioning specific Brand or Make or Model or Manufacturer or Dealer name.

Mandating submission of documents in physical form as a pre-requisite to qualify bidders.

Floating / creation of work contracts as Custom Bids in Services.

Seeking sample with bid or approval of samples during bid evaluation process. (However, in bids for

attached categories, trials are allowed as per approved procurement policy of the buyer nodal Ministries)

9. Mandating foreign / international certifications even in case of existence of Indian Standards without

specifying equivalent Indian Certification / standards.

10. Seeking experience from specific organization / department / institute only or from foreign / export
experience.

11. Creating bid for items from irrelevant categories.

12. Incorporating any clause against the MSME policy and Preference to Make in India Policy.

13. Reference of conditions published on any external site or reference to external documents/clauses.

14. Asking for any Tender fee / Bid Participation fee / Auction fee in case of Bids / Forward Auction, as the
case may be.

15. Any ATC clause in contravention with GeM GTC Clause 4 (xiii)(h) will be invalid. In case of multiple L1
bidders against a service bid, the buyer shall place the Contract by selection of a bidder amongst the L-1
bidders through a Random Algorithm executed by GeM system.

® N o oe

Further, if any seller has any objection/grievance against these additional clauses or otherwise on any aspect of
this bid, they can raise their representation against the same by using the Representation window provided in
the bid details field in Seller dashboard after logging in as a seller within 4 days of bid publication on GeM. Buyer
is duty bound to reply to all such representations and would not be allowed to open bids if he fails to reply to
such representations.

This Bid is governed by the General Terms and Conditions/#A=" s 3t 2, conditons stipulated in Bid and
Service Level Agreement specific to this Service as provided in the Marketplace. However in case if any condition
specified in General Terms and Conditions/@ra=a s 3R ord is contradicted by the conditions stipulated in
Service Level Agreement, then it will over ride the conditions in the General Terms and Conditions.

In terms of GeM GTC clause 26 regarding Restrictions on procurement from a bidder of a country which shares a land border with India, any bidder from a country which
shares a land border with India will be eligible to bid in this tender only if the bidder is registered with the Competent Authority. While participating in bid, Bidder has to
undertake compliance of this and any false declaration and non-compliance of this would be a ground for immediate termination of the contract and further legal action

n accordance with the laws/STF BT AT Al & W 26 & T F G & @Y 4 D W FE aA U F AR ¥ Wl
W ufady & ddu F A & @Y 4 de wen R ard U & S o st 3w ARy # R A & e ql o e
a-aa%ﬁrs'aﬁamrHWW%WWﬁlﬁ%#W?ﬁmﬁaﬁmmaﬂmmmaﬁéaﬁ
T SO T A d S e d AR W HAY F dcdie T AR FAF & A J H FAN Fears
AT T

---Thank You/g=garg---
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)P GeM 7’

- eMarketptace it Mahotsav

Bid Number/aish waiew (g gEm):
GEM/2024/B/5589588
Dated/f=ie : 08-11-2024

Bid Document/ [z gwRs

Bid Details/fs faazor

Bid End Date/Time/As g gl fif a¥@/aay

29-11-2024 19:00:00

Bid Opening Date/Time/f33 g &t
ar@ /aa

29-11-2024 19:30:00

Bid Offer Validity (From End Date)/s Qs
duar (4 da H ard@ @)

30 (Days)

Ministry/State Name/Hare /A< & A

Uttar Pradesh

Department Name/fsmer & @y

Environment Department Uttar Pradesh

Organisation Name/83161 &l aTH

Uttar Pradesh Pollution Control Board

Office Name/&ataT & ard

Lucknow

Item Category/#g &Y

Data Analytics Service (Version 2)

Contract Period/3iay af 1 Year(s)
Minimum Average Annual Turnover of the
bidder (For 3 Years)/Ret & =gaq# Jtaa 90 Lakh (s)
qiH e3iay (3 ast @)
Years of Past Experience Required for
same/similar service/3 /8 Aar3ii & fAw 1 Year (s)
fEa foa sgea & ag
Past Experience of Similar Services
required/3d a¥g &I Far3it o Roor mams Yes
HPE &
MSE Exemption for Years of Experience and N
Turnover/ ¥33d & 6 ¥ THTHS JT 2
Startup Exemption for Years of Experience N

o

and Turnover/ 3iE[Ha & aul A FIEIT Fe

Document required from seller/fahar & #ar
T GFASSH

Experience Criteria,Bidder Turnover,Certificate (Requested
in ATC),OEM Authorization Certificate, OEM Annual Turnover
*In case any bidder is seeking exemption from Experience /
Turnover Criteria, the supporting documents to prove his
eligibility for exemption must be uploaded for evaluation by
the buyer

Do you want to show documents uploaded
by bidders to all bidders participated in

bid?/

No

1/6
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Bid Details/f@g faazor

Bid to RA enabled/fis ¥ Ra¥¥ Faref aftha s | No

Type of Bid/fQs & U= Two Packet Bid

Time allowed for Technical Clarifications
during technical evaluation/d®eil FeAida & | 2 pays

ghua aweihr Tudlator ¥ Igaa aaEg
Estimated Bid Value/3/g#iiad &g g 30000000
Evaluation Method/acaia=T Ugfa Total value wise evaluation
Arbitration Clause No
Mediation Clause No
EMD Detail/$uadl faazor
\ Advisory Bank/Teaiésrt ¥ | state Bank of India
| SR di_se ke ppleci oy dal =
‘ EMD Amount/$wad T | 935000
ePBG Detail/Sddish faazor
Advisory Bank/wzarigaill & | State Bank of India
i e S e C — il S | Ee———— — = e R e e
i ePBG Percentage(%)/sddSi ufaera (%) |1.00
| Duration of ePBG required (Months)/&ddrsht & le
| 3l safr (w8, ‘

(a). EMD EXEMPTION: The bidder seeking EMD exemption, must submit the valid supporting document for the
relevant category as per GeM GTC with the bid. Under MSE category, only manufacturers for goods and Service
Providers for Services are eligible for exemption from EMD. Traders are excluded from the purview of this
Policy/ﬁﬂﬁ'?lﬂfﬁ’iﬁﬂ(ﬁ?ﬂﬁwﬁ o st Y T ol & forw fars & @y 3 aafda qeards uegd o B
THTHE eIl & dd FEg3t & fow o aor Farst & e dar uerar SuAdr & ge & ura §| carar Rl &1 59 Aifd &
A & A @A B

(b). EMD & Performance security should be in favour of Beneficiary, wherever it is applicable./fuaEr 3R durga
FAAd A, STel Tg A9 e &, i F uat F @ awfew

Beneficiary/arardf :

BOARD OF MEMBERS
Lucknow, Environment Department Uttar Pradesh, Uttar Pradesh Pollution Control Board ,

(Member Secretary)

MIl Compliance/UH3TENE et

; L7, WSt o iU
(| MIl Compliance/TANENE Fgarer= (Yes

MSE Purchase Preference/tauss @ilg afiaar
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\ ]
| MSE Purchase Preference/T#u®s @iie adigar ‘\ No

1. The minimum average annual financial turnover of the bidder during the last three years, ending on 31st
March of the previous financial year, should be as indicated above in the bid document. Documentary evidence in
the form of certified Audited Balance Sheets of relevant periods or a certificate from the Chartered Accountant /
Cost Accountant indicating the turnover details for the relevant period shall be uploaded with the bid. In case the
date of constitution / incorporation of the bidder is less than 3-year-old, the average turnover in respect of the
completed financial years after the date of constitution shall be taken into account for this criteria.

2. Years of Past Experience required: The bidder must have experience for number of years as indicated above in
bid document (ending month of March prior to the bid opening) of providing similar type of services to any
Central / State Govt Organization / PSU. Copies of relevant contracts / orders to be uploaded along with bid in
support of having provided services during each of the Financial year.

3. Estimated Bid Value indicated above is being declared solely for the purpose of guidance on EMD amount and
for determining the Eligibility Criteria related to Turn Over, Past Performance and Project / Past Experience etc.
This has no relevance or bearing on the price to be quoted by the bidders and is also not going to have any
impact on bid participation. Also this is not going to be used as a criteria in determining reasonableness of
quoted prices which would be determined by the buyer based on its own assessment of reasonableness and
based on competitive prices received in Bid / RA process.

4. Past Experience of Similar Services: The bidder must have successfully executed/completed similar Services
over the last three years i.e. the current financial year and the last three financial years(ending month of March
prior to the bid opening): -

1. Three similar completed services costing not less than the amount equal to 40% (forty percent) of the
estimated cost; or

2. Two similar completed services costing not less than the amount equal to 50% (fifty percent) of the estimated
cost; or

3. One similar completed service costing not less than the amount equal to 80% (eighty percent) of the estimated
cost.

Additional Qualification/Data Required/3ifaft® avgar /3mavas e

Scope of Work:1731071586.pdf
Payment Terms:1731071619.pdf

Data Analytics Service (Version 2) (1)

Technical Specifications/ds-hr fARIPr

} Specification ;I Values
| — e —— - — e e —— - S— — — -
i Core
| I
|| caregory of | Operations
Service !
‘ .
| Location of ! .
Service SyRes
Service GAP ANALYSIS STUDY FOR THE BIOMEDICAL WASTE MANAGEMENT IN THE STATE OF ,
‘ Deliverables UTTAR PRADESH
| Type of Service ‘l Self Serviceable Bl !
[License J| Open Source
T acd SURVEY AND DATA ANALYSIS
| Technology
|

| Addon(s)/us3iia

3/6
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Additional Specification Documents/3ifaR® AR grads

Consignees/Reporting Officer/®dh/Ruaifén st

Consignee | — ;
S.No.sw. | Reporting/Officer/ Quantity to e
i ; Address/aar e Requirement/3faft®
= R /Rafér | | be setas 1 S

ifaedr

!226010,U.P Pollution Control

|| Board T.C -12 V, Vibhuti Khand || 1 N/A
Gomti Nagar Lucknow -226010 ]

Gyanesh Shanker
Misra

Buyer Added Bid Specific Terms and Conditions/sa aw stér o fas #r R ot

1,

Service & Support

AVAILABILITY OF OFFICE OF SERVICE PROVIDER: An office of the Service Provider must be located in the
state of Consignee. DOCUMENTARY EVIDENCE TO BE SUBMITTED.

Service & Support

Dedicated /toll Free Telephone No. for Service Support : BIDDER/OEM must have Dedicated/toll Free
Telephone No. for Service Support.

Service & Support

Escalation Matrix For Service Support : Bidder/OEM must provide Escalation Matrix of Telephone Numbers
for Service Support.

Past Project Experience

Proof for Past Experience and Project Experience clause: For fulfilling the experience criteria any
one of the following documents may be considered as valid proof for meeting the experience criteria:a.
Contract copy along with Invoice(s) with self-certification by the bidder that service/supplies against the
invoices have been executed.b. Execution certificate by client with contract value.c. Any other document
in support of contract execution like Third Party Inspection release note, etc.Proof for Past Experience and
Project Experience clause: For fulfilling the experience criteria any one of the following documents may be
considered as valid proof for meeting the experience criteria:a. Contract copy along with Invoice(s) with
self-certification by the bidder that service/supplies against the invoices have been executed.b. Execution
certificate by client with contract value.c. Any other document in support of contract execution like Third
Party Inspection release note, etc.

Buyer Added Bid Specific ATC

Buyer Added text based ATC clauses

According to Revised Guidelines for Common Bio-medical Waste Treatment and Disposal Facilities of CENT
RAL POLLUTION CONTROL BOARD.

Buyer Added Bid Specific ATC

4/6
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Buyer uploaded ATC document Click here to view the file.

7. Forms of EMD and PBG
Bidders can also submit the EMD with Account Payee Demand Draft in favour of
MEMBER SECRETARY
payable at
UPPCB LUCKNOW
Bidder has to upload scanned copy / proof of the DD along with bid and has to ensure delivery of hardcopy
to the Buyer within 5 days of Bid End date / Bid Opening date.

8. Forms of EMD and PBG
Bidders can also submit the EMD with Fixed Deposit Receipt made out or pledged in the name of A/C
(Name of the Buyer). The bank should certify on it that the deposit can be withdrawn only on the demand
or with the sanction of the pledgee. For release of EMD, the FDR will be released in the favour of the
bidder by the Buyer after making endorsement on the back of the FDR duly signed and stamped along
with covering letter, Bidder has to upload scanned copy/ proof of the FDR along with bid and has to ensure
delivery of hardcopy to the Buyer within 5 days of Bid End date/ Bid Opening date

Disclaimer/srha=or

The additional terms and conditions have been incorporated by the Buyer after approval of the Competent
Authority in Buyer Organization, whereby Buyer organization is solely responsible for the impact of these clauses
on the bidding process, its outcome, and consequences thereof including any eccentricity / restriction arising in
the bidding process due to these ATCs and due to modification of technical specifications and / or terms and
conditions governing the bid. If any clause(s) is / are incorporated by the Buyer regarding following, the bid and
resultant contracts shall be treated as null and void and such bids may be cancelled by GeM at any stage of
bidding process without any notice:-

3]

2,

00 o tn_

10.

11.
2
13.
14,

15.

Definition of Class | and Class Il suppliers in the bid not in line with the extant Order / Office Memorandum
issued by DPIIT in this regard.

Seeking EMD submission from bidder(s), including via Additional Terms & Conditions, in contravention to
exemption provided to such sellers under GeM GTC.

Publishing Custom / BOQ bids for items for which regular GeM categories are available without any
Category item bunched with it.

Creating BoQ bid for single item.

Mentioning specific Brand or Make or Model or Manufacturer or Dealer name.

Mandating submission of documents in physical form as a pre-requisite to qualify bidders.
Floating / creation of work contracts as Custom Bids in Services.

Seeking sample with bid or approval of samples during bid evaluation process. (However, in bids for
attached categories, trials are allowed as per approved procurement policy of the buyer nodal Ministries)

Mandating foreign / international certifications even in case of existence of Indian Standards without
specifying equivalent Indian Certification / standards.

Seeking experience from specific organization / department / institute only or from foreign / export
experience.

Creating bid for items from irrelevant categories.
Incorporating any clause against the MSME policy and Preference to Make in India Policy.
Reference of conditions published on any external site or reference to external documents/clauses.

Asking for any Tender fee / Bid Participation fee / Auction fee in case of Bids / Forward Auction, as the
case may be.
Any ATC clause in contravention with GeM GTC Clause 4 (xiii)(h) will be invalid. In case of multiple L1

bidders against a service bid, the buyer shall place the Contract by selection of a bidder amongst the L-1
bidders through a Random Algorithm executed by GeM system.

Further, if any seller has any objection/grievance against these additional clauses or otherwise on any aspect of

5/6
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this bid, they can raise their representation against the same by using the Representation window provided in .
the bid details field in Seller dashboard after logging in as a seller within 4 days of bid publication on GeM. Buyer
is duty bound to reply to all such representations and would not be allowed to open bids if he fails to reply to
such representations.

This Bid is governed by the General Terms and Conditions/HTH=g &z 3k od, conditons stipulated in Bid and
Service Level Agreement specific to this Service as provided in the Marketplace. However in case if any condition
specified in General Terms and Conditions/@rar=a fa# 3% ot is contradicted by the conditions stipulated in
Service Level Agreement, then it will over ride the conditions in the General Terms and Conditions.

In terms of GeM GTC clause 26 regarding Restrictions on procurement from a bidder of a country which shares a land border with India, any bidder from a country which
shares a land border with India will be eligible to bid in this tender only if the bidder is registered with the Competent Authority. While participating in bid, Bidder has to
undertake compliance of this and any false declaration and non-compliance of this would be a ground for immediate termination of the contract and further legal action

in accordance with the laws/SIH @ TIAT U & T2 26 & Tl & 9G & WY JqfH T WM A ad e & sy & wlig
W ufFdy ¥ Ha9 F W & @y 4H T @Er A g &7 & Frs i B sw AfRg # fas & & o asf ary e
T g% Iz 33 aren wew W & org ushgd @ifds F A 3 wew st @ gEan egues e gen R e o
T BT RRT S G $EE HUed J A W HGEY B dewd GAH A HR FAF F AR IJ H Fh B
& AT I

---Thank You/u==arg---
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BID DOCUMENT

BIDS FROM
REPUTED GOVERNMENT INSTITUTIONS / UNIVERSITIES
TO CARRYOUT GAP ANALYSIS STUDY
FOR THE BIO-MEDICAL WASTE MANAGEMENT
IN THE STATE OF UTTAR PRADESH

ol G itk

UPPCB

(]
T
R 4

Uttar Pradesh Pollution Control Board
T.C-12V, Vibhuti Khand Gomti Nagar, Lucknow-226010
Phone No. 2720831, 2720828, 2720691 & 2720681
Email: info@uppcb.in - Website: https://uppcb.up.gov.in/en

. (2 4Ef125)
h- 4%
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INSTRUCTIONS TO THE BIDDER

UTTAR PRADESH POLLUTION CONTROL
1. |Department Name BOARD
T.C-12V, VIBHUTI KHAND GOMTI NAGAR,
p [reallice LUCKNOW-226010
3. |Tender Number As per GeM Bid Document
Carryout Gap Analysis Study for the Bio-
4 Tender Subject medical Waste Management in the State of
) Uttar Pradesh.
5. |Period of Contract As per Tender Document
6. |Form of Contract As per Tender Document
7. |Tender Type e-Procurement (GeM)
8. |[Tender Category Study/Service
Bidders Should Submit Their EMD ¥ 9.35 Lacs
By The Way Of Demand Draft /Bank
Guarantee Drawn On Any
9. Nationalized/Scheduled Bank Payable At
EMD / Offer Security Lucknow In Favour Of The Member
Secretary,Uttar Pradesh Pollution Control
Board, Lucknow.
10 EMD/Offer Security THE MEMBER SECRETARY, UTTAR
" {Payable to PRADESH POLLUTION CONTROL BOARD.
Start Date of online
availability of bid
; v g::::ment and Start As per Gem Bid Document
of submission of
quotation
13. |Pre-bid meeting As per Gem Bid Document
14. g:gs?::g;fesls?gime As per Gem Bid Document
Submission of
15. |[separate DDs As per GeM Rules
towards EMD
16. g‘;fgré:i?rlngld Opening As per Gem Bid Document
e Place of Tender Opening| GeM Portal
s ; The Member Secretary, Uttar Pradesh Pollution
18. |Officer Inviting Bids Control Board, Lucknrgw.
Shri Praveen Kumar,
20. |Contact Person Environmental Engineer (GeM),
Contact no: 7839891759

ot i
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21.

Address/E-mail id

info@uppch.in

22.

Contact
Details/Telephone, Fax

0522-2720831, 2720828, 2720691 & 2720681

24.

Procedure for offer
submission

The Bidders shall submit their response
through e- Procurement (GeM) platform at
www.gem.gov.in by following the procedure
given below:

Offline bids will not be entertained by the
Tender Inviting Authority for the tenders
published in e- Procurement platform.

The Bidders shall submit their eligibility and
qualification details, Technical bid, Financial
bid, etc., in the online standard formats
displayed in e- Procurement (GeM) web site.

The Bidders shall upload the scanned copies
of all the relevant certificates, documents,
etc., in support of their eligibility criteria /
technical bids and other certificates /
documents in the e-Procurement (GeM) web
site.

The Bidders shall sign on the statements,
documents, certificates, uploaded by them,
owning responsibility for their
correctness/authenticity.

The Bidders shall attach all the required
documents for the specific tender after
uploading the same during the bid submission
as per the Tender Notice and Bid Document.

1. Submission of Hard Copies:

After submission of bid online, the Bidders are
requested to submit the originals of DD/BG
towards EMD to the Tender Inviting Authority
within the stipulated time as per the GeM Bid
Document.

UPPCB shall not take any responsibility for
any delay or non-receipt. If any of the
documents furnished by the Bidders are found
to be false / fabricated / bogus, such Bidders




Flle No........... M- ........... Tender for Gap Analysis

are liable for blacklisting, forfeiture of the
EMD, cancellation of work and criminal
prosecution.

The Bidders have to attach the required
documents after uploading the same as
required by Tender Inviting Authority in the
tender conditions.

2. Tender Document:
The Bidders are requested to download the
Tender Document and read all the terms and
conditions mentioned in the Tender Document
and seek clarification, if any, from the Tender
Inviting  Authority. Any offline bid
submission clause in the tender document
could be neglected. TheBidders have to keep
track of any changes by viewing the Addenda /
Corrigenda issued by the Tender Inviting
Authority from time-to-time, in the e-
Procurement (GeM) platform. The Department
calling for Tenders shall not be responsible for
any claims / problems arising out of this.

3. Bid Submission Acknowledgement:

The Bidders shall complete all the processes
and steps required for Bid submission. The
system will generate an acknowledgement with
a unique bid submission number after
completing all the prescribed steps and
processes by the Bidders. Users may also
note that the bids for which an
acknowledgement is not generated by the e-
Procurement system are treated as invalid or
not saved in the system. Such invalid bids are
not made available to the Tender Inviting
Authority for processing the bids. The Uttar
Pradesh Pollution Control Board and GeM are
not responsible for incomplete bid submission
by users.

General Terms &

25. Conditions

As per GeM Tender Document

7{@ il VIR H’,‘T-‘Qk
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Part— B

UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand Gomti Nagar, Lucknow-226010

Tender Notice No. UPPCB-.........cccoucinmniean Dated .

TENDER NOTIFICATION

Bids are invited on behalf of Member Secretary, Uttar Pradesh Pollution Control Board
from reputed Government Institutions/Universities to carry out Gap Analysis Study for the
Bio-medical Waste Management in the State of Uttar Pradesh as shown below:

SCHEDULE OF WORK EARNEST MONEY Deposit (EMD)

S.No. Description *EMD Project
(Rs.) period

1 Gap Analysis Study for Bio-medical | 9.35Lcas | 09 Months
waste management in the state of
Uttar Pradesh.

Note (*): EMD has to be paid by way of demand draft / Bank Guarantee in
favour of the Member Secretary, UPPCB, Lucknow and shall be
handed over to Environmental Engineer (GeM), Head Office, UPPCB,
Lucknow after submission the bid through e-Procurement (GeM)
platform.

The tender system is TWO BID SYSTEM i.e. both “Technical bid”
and “Commercial / Financial Bids" both will be opened separately.

MEMBER SECRTARY
: UPPCB: LUCKNOW
. e A )
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TERMS AND CONDITIONS

All Tender Document term & conditions attached with this invitation
including the scope of work & objectives are sacrosanct for considering any offer
as complete offer. It is therefore important that each page of the TENDER
DOCUMENT IS DULY COMPLETED AND SIGNED.

1. |Tendering The Member Secretary, Uttar Pradesh Pollution

Authority Control Board, TC- 12V, Vibhuti Khand Gomti
Nagar, Lucknow-226010

2. |Objectives This Terms of Reference is for Gap Analysis Study

for Bio-medical waste management in the state of
Uttar Pradesh for Uttar Pradesh Pollution Control
Board (UPPCB).

Bio-medical Waste (Management & Handling)
Rules, 1998 were notified by the Ministry of
Environment & Forests (MoEF) under the
Environment (Protection) Act, 1986. In exercise of
the powers conferred by Section 6, 8 and 25 of the
Environment (Protection) Act, 1986 (29 of 1986),
and in supersession of the Bio-Medical Waste
(Management and Handling) Rules, 1998 and
further amendments made thereof, the Central
Government vide G.S.R. 343(E) dated 28th March
2016 published the Bio-medical Waste
Management Rules, 2016. These rules apply to all
persons who generate, collect, receive, store,
transport, treat, dispose, or handle bio medical
waste in any form including hospitals, nursing
homes, clinics, dispensaries, veterinary institutions,
animal houses, pathological laboratories, blood
banks, AYUSH hospitals, clinical establishments,
research or educational institutions, health camps,
medical or surgical camps, vaccination camps,
blood donation camps, first aid rooms of schools,
forensic laboratories and research labs.

The prescribed authority for enforcement of the
provisions of these rules in respect of all the health
care facilities located in any State/Union Territory is

W FhL
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the respective State Pollution Control Board
(SPCB).

Prior to allowing any new CBWTF, gap analysis is
one of the steps may be followed in Criteria for
development of a new Common Bio-medical Waste
Treatment and Disposal Facility for a locality or
region as the CPCBrevised guidelines for Common
Bio-medical Waste Treatment facilities (CBWTFs)
issued on 21% December, 2016.

UPPCB, being the prescribed authority for this
purpose in the state of Uttar Pradesh is desirous of
conducting a detailed Gap assessment for bio-
medical waste from healthcare facilities.
Accordingly, this study has been initiated to
promote and demonstrate more rational &
proactive approach for bio-medical waste
management Rules.

Scope of work

1. To Prepare inventory having profile Bed
strength in every Health Care Facility (HCF)
(as defined in BMW Rules, 2016) in every
district of the Uttar Pradesh (As per CPCB
revised guidelines 2016 in Annexure — I).

2. To profile Bio-medical Waste Generation by
bedded, non- bedded (Clinics/ Dispensaries),
Veterinary, AYUSH in every Health Care
Facility (as defined in BMW Rules, 2016 in
every district (as per CPCB revised guidelines
in Annexure — 1).

3. To prepare inventory for CBWTFs in the state in
Terms of coverage area for collection of Bio-
medical waste (as defined in BMW Rules, 2016
in every district of the Uttar Pradesh (as per
CPCB revised guidelines in Annexure — II).

4. To profile the maintenance of records by the
CBWTFs with respect to BMW collection along
with transportation vehicle (as per CPCB

i %
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revised guidelines in Annexure — 1l & 1ll).

5. Projection for 10 years of bio-medical waste
generation for every district of the Uttar
Pradesh.

6. Based on the preliminary assessment and
detailed study findings, the bidder shall provide
project feasibility reports for overcoming the
gaps identified.

The successful Institution shall arrange all the
required amenities for carrying out Gap analysis
istudy in the districts of Uttar Pradesh within 30
days from the issue of work order.

% Inventorization of GIS based HCFs:

¢ Name and Address with Latitude & Longitude.

e Bed Strength.

e Quantity of Bio-Medical Waste Generation.

¢ Disposal of Bio-Medical Waste (Specify the
Name & Address of CBWTF/Captive
Facility/Other)

e As per CPCB Revised Guidelines in
Annexure — 1) for every district of Uttar
Pradesh.

» Inventorization of GIS based CBWTFs:

¢ Name and Address with Latitude & Longitude.

e Capacity in term of Beds.

e Quantity of Bio-Medical Waste Treated per Day
in all category of BMW Rules 2016.

e As per CPCB Revised Guidelines in
Annexure — Il & lll) for every CBWTF of Uttar
Pradesh.

e Coverage areaof the bio-medical waste
generation and also projected over a
period of next ten years (as per CPCB
revised guidelines in Annexure — Il & IlI) for
every district of Uttar Pradesh.

¢ Development of detailed map on a Arc

GIS platform and an updated (2 km x 2 km

\
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resolution) gridded GlS-based
HCFs/CBWTFs inventory with latitude/
longitude, bed strength, BMW generation
etcspecific to every HCF should be prepared
depicting for every district.

4. |Methodology The successful bidder shall follow the methodology:

1. Obtain the data of all HCFs from Chief Medical
Officer & Head Office, Animal Husbandry,
AYUSH Departments, CBWTFs, UPPCB
Regional Office with respect to every district of
the Uttar Pradesh.

2. Physical verification of every HCF with respect
to Bed strength, BMW generation and mode
of BMW disposal to CBWTF.

Please refer the Annexure-l, Il & lll for more
information.

5. |Period of study 09 Months

6. |Payment Terms A. No advance payment will be given for start of the

work.

B. 30 % of the contract value will be released to the
bidder after successful completion of preliminary
report.

C.Balance 70 % of the contract value will be
released after acceptance of final report.

7. |Institutes shall submit their technical & financial bids through Uttar
Pradesh Gem Portal online platform only. Bids in any other form will
not be accepted.

8. | Institutes shall clearly indicate different taxes and duties, which they
propose to levy. Offers with such stipulations like ‘as applicable’ will be
treated as vague and are liable to be ignored.

9. | Bidders should disclose the name and full address (along with telephone
/ Fax No.) of the technical teams involved in the study along with the
qualifications.

10. | Tendering authority reserves the right to increase or decrease the

number of districts for extending these studies to other districts at a
mutually agreed terms & conditions.

v
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i

Tendering authority reserves the right to scrap the tender without
assigning any reasons at any stage.

1.

Tendering authority reserves the right to verify study reports available
with the prospective bidders or their collaborators for conducting of Gap
analysis and similar works.

13.

Technical evaluation: All the bids received are subjected to thorough
evaluation by the Expert Committee representing Bio-medical Technical
Committee. The bidders have to make a power point presentation
before the expert committee and whose bids the commitiee
recommends will only be considered for price comparison for final
selection for awarding the work order.

14.

The price bid of eligible Firms will be opened and order would be
considered on the lowest bidder (s) subject to their capacity and
performance, etc. based on fulfillment of technical conditions and
commercial conditions.

15.

Only reputed Government Institutions complying with the tender
specifications, terms & conditions and qualifying criteria should respond.

16.

The successful bidder shall submit security deposit amounting to 5 % of
the quoted value towards performance guarantee in the form of
D.D/FDR. drawn in favour of Member Secretary, Uttar Pradesh Pollution
Control Board within fifteen (15) days from the date of receipt of the
Work Order.

If the successful bidder fails to take up the works, action will be taken
against the bidder.

If the successful bidder fails to take up the said work as per the Work
Order awarded, UPPCB will entrust the same from second lowest. The
difference in the cost or the entire cost such work shall be recovered
from the 1st successful bidder.

17

SECURITY DEPOSIT AND PERFORMANCE GUARANTEE
SECURITY:

The successful bidder will be required to furnish a Security Deposit of 5
% of the total contract value in the form of Demand Draft or Bank
Guarantee in favour of Member Secretary, UPPCB towards
Performance Guarantee.
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The Security Deposit shall continue to be with the consignee as
performance guarantee till 30 days from the completion of the work.

The successful bidder will have to enter into a “pre-contract Agreement
integrity pact” with the Member Secretary, Uttar Pradesh Pollution
Control Board, Lucknow for the performance of the contract on Rs.100/-
stamped paper of Uttar Pradesh or Government of India, the cost of
which has to be borne by the supplier. The agreement bond should be
submitted within 05 days from the date of receipt of intimation letter from
this office.

18.

ligibility Criteria :
Qualifying criteria:

i. Only registered, bonafide & reputed Government Educational &
Research Institutes having experience in conducting the gap
analysis & similar works in the at least three (3) years need only
apply. The bidder shall submit the documentary evidences like,
Work Orders, Performance Certificates, etc. along with the bid.

ii. The bidding Institute shall have the personnel on regular basis /
SRFs / JRFs with the following expertise:

S. Staff Qualification & field of Experience | Numbers
No. | Deployed for

the study :
1. | Team Head Minimum Doctorate in Science or M. 01

Tech. in relevant subjects with at
least 10 vyears experience in
Environmental Engineering/Sciences

2. | Doctor MBBS with at least 03 years 01
experience
3. | Environmental | Minimum Masters Degree in Science 01
engineer or BE / B.Tech. in Environmental
Engineering/Sciences with 02 years
experience.
4. |Field Minimum Intermediatein  Science | In sufficient
monitoring discipline. numbers
staff

The bidding Institute shall submit the list of staff, names, qualifications,
experience, etc. and documentary proofs while submitting the bid.

i. Details of facilities available with the Institute to carry out the study
shall beprovided along with the bid. Shall be made available to the
tendering authority for verification / inspection.

ii. Certified copies of G.S.T., Excise Registration No, PANNo.

iii. Details of the organisations in cage the proposed study is carried out

)

i
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in collaboration / partnership with others. Letter of authorizations /
agreements / MoU / acceptance from the concerned shall be
produced by the bidder.

iv.Ink-signed documents / certificates of bidders / their collaborators /
partners on letter head of the bidder must be enclosed. Otherwise,
thebids will be rejected.

19.

SUBMISSION OF BID

The bid prepared by the bidder and all correspondence and documents
relating to the bid exchanged by the bidder, shall be written in
English language, provided that any printed literature furnished by the
Bidder may be written inanother language so long as accompanied
by English translation of its pertinent passages in such case, for the
purpose of interpretation of the bid,English translation shall govern.

20.

The Bidders are requested to quote price including all taxes as per
GeM Rules for entire work. The bidders are expected to examine the
tender documents carefully and are deemed to have received and read
all documents. It shall be the responsibility of the bidder to request the
copies of any missing documents. Failure to do so will be at bidder's
risk.

22.

IMPORTANT

BIDDERSHOULD QUOTE FOR ENTIRE STUDY OF “Gap Analysis
study in Bio-medical Waste Management in the State of Uttar
Pradesh” following the methodology in CPCB format.

23.

The rates should be quoted both in words and figures.

24.

Arithmetical error will be rectified on the following basis: If there is|
discrepancy between the unit price and total price that is obtained by the
multiplying the Unit Price and quantity, the unit price shall prevail and the
total price shall be corrected. If there is discrepancy between words and
figures, the amount mentioned in words will prevail.

25.

Un-conditional bids will be rejected without assigning any reason.

26.

To assist in the examination, evaluation and comparison of bids, the
buyer may, at its discretion, ask the Bidder for a clarification of its bid.
However, no change inthe price or substance of the bid shall be sought,
offered, re-permitted. '

ars

Eventual suggestions for modification or subsidiary Tenders are

principally notadmissible.
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28.

The scope of work and terms & conditions are clearly mentioned in the
documentand the Bidders are requested to submit bid, only if their offer,
strictly comply with these specifications. Please note that no deviation
in the required specification will be permitted. The bidding for the study
having differentspecification will be on Bidder's risk as the Board will
not entertain such Bids. BIDS CARRYING THE STATEMENT LIKE
"SPECIFICATION AS PER TENDER DOCUMENT" SHALL NOT BE
ENTERTAINED. THE PROPOSED STUDY SPECIFICATIONS
SUPPORTED BY TECHNICAL LITERATURE AND LIST OF USERS
MUST BE ENCLOSED.

29.

The placement of work order will be in accordance with the technical
evaluationof the bid and after consideration of its price worthiness.

30.

The prices quoted against the tender are to be bound by the bidder,
irrespective of rise in Materials prices and increase in taxes, etc., till
completion of the study. No request in regard to increase in the prices
will be entertained after the submission of the bid.

With the submission of the bid, the Bidder accepts the conditions of the
Tender.

32.

Transportation  of required equipment / instruments for carrying out
monitoring, safety during monitoring & storage, rents for buildings,
electricity charges, installation expenses, etc. incurred shall be borne by
the bidder. Under no circumstances UPPCB will be providing any kind
of assistance or help to the successful bidder in supplying of any kind of
services or in any other form.

33.

Bidder may quote the rates for entire work of the conducting
Gap Analysis Study in Bio- medical Waste Management in
the State of UP.

34,

The work for which, tender is invited will have to be bound by the
timelines as specified from the date of issue of Work Order. In the case
of non-observance ofthe timelines, the order is liable for cancellation.

The Amendment, if any, the corrigendum will be uploaded in the e-
Procurement (GeM) platiorm and brought to the notice by mail & by
phone to the concerned Bidders who have purchased the bidding
documents and will be binding on them.

The Bidder shall quote the price preferably in Indian Rupees i.e.,
basic price plus all taxes etc. The charges must be quoted clearly
and not in vagueterms like "As Actual” "Approx” etc.

¥
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38.

Prices To Be Quoted In Financial Bid Only
a. The rates quoted in the bid are final and no negotiations will be

heldat any level in future.

b. The decision of the Member Secretary, Uttar Pradesh Pollution

. Technical & Financial bids will be opened separately. Technical

. The acceptance of the tender will be intimated to the successful

ControlBoard, Lucknow shall be final as regards the acceptability of
tendered items to be executed by the Bidders and shall not be
required to give any reason in writing or otherwise at any time for
rejection of the Bidders or articles.

evaluation of the bids will be carried out by the expert committee.
The bids those recommended by the committee will only be
considered for price comparison for awarding the work order. The
financial bids of technically not qualified agencies will not be opened.

bidder only.

MEMBER SECRETARY
UPPCB: LUCKNOW
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